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CenLril Kdministr£tiye Tribunal
Pirncipal Bench,N,UeIbd,

Oa Mg. 2274/94

New Del.-.i this the 17th of Novembex, 19y4«,

Hon'ble 3.P.tharme, flember (3)

Hon'ble B.K.S-ingh, flember (A)

l/iiay Kumar P.ana it
s/o &ete Sh. N.N.Pandi^,
R/0 80-0, DDA Flats,
u h i 1 Qi-i'r,
Delh:.,

(By MdyoCcitej P-hri a«P«a.harfna}

l/ers us

Union of India

Through Secy., Mnistryof Oefence
South Block,
New Delhi,

AssistantChief Director
Df Purchaae-II,
Goyt. df India,
Ministry of Defence,
Army Purchase Organisation,
Room No. 392/A, Krishi Bhuwan,
Nsu Delhi,-

(By A d y 0 c a a e

ilic-nt

Kesponc:en\

OtaPER ( Oi-'HLj

HON'BLt IHRI (j)

Truat tne applicant is seruing in the Defence Grindina

Mill and he has baa-n served with the query dated 6,10,1994

in unich he has been asked to furnish certain information

ciirectc to thsDirectcr (MP) Org, 4(Ciy,(b}, kG's Branch,

Army Hqrs, Bena Uh._wan, under intim-;ticn to this office by

4th' Noyember, 1994. Earlier to this by letter dated 3,10,1994/
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the applicant has beengiuen three mofiths notice under the

provisions of rule 39(2) of CCS Pension Rule, 1972. This
i

letter snous that the decentralised grinding of the uheat under

Army Purchcse Organization, Ministry of Defence in these' comcands

will be decentralised u.e.f, 1.12,1994 in respect of Northern,
• , -P /

Southern, Eastern and Desteren ccmmends. The yindincr of rHs

operation of such grinding contracts including the iJiSi of

stores,completion of audit of financial documents, transfer

ofGovernment stores to Iccol depots will be completed by 31, 4,

In view of this stciff employee in the Defence Grinding Mills

for the above four commands will become surplus, therefore,

their ssrvices are no longer required,

2, The ccnrenticn of the learned counsel is that the impugned

order dated 3,10,1994 is liable to be qusshed as the applicant

hc.s not furnished any choice of companS)atory pension ;and has

ndt.reached the age of superannuation,•

3, we find that the present application is totally premeture

and the applicant has not made any representation hiohJ rino

his grisi/'-nce before the Uept::rtm9nt particularly in re' , - c„ tcs

the letter dated 6,10,1994 (Annexyre *0*),

4, The application is, thareforei, pre-matured L'Odis not

man w j.nc-1 c; wi ch 1ibe i-1y to t ne aij pj.xcan t to a-as ci 1 any nr x

vance ir surviving after making representation .and is not

granted the relief he prays for.Application is dismissed

accordingly.
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(e.K,SINGH) . (j,P,a!^ my)
MEFibEh, ^A) . FiEMBE: (J)


